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Raut alleges threat
from Shinde’s son

SHINDE GROUP MLA CALLS IT CHEAP STUNT

PTI

MUMBAI

Shiv Sena (Uddhav Balasa-
heb Thackeray) leader San-
jay Raut on Tuesday wrote
to the police alleging threat
to life from Chief Minister
Eknath Shinde’s son, with an
MLA from the Shinde camp
calling it a cheap stunt.

Lok Sabha member Shri-
kant Shinde (Eknath Shin-
de’s son) has given a supari
(contract) to kill me to a
Thane-based criminal Raja
Thakur. I have confirmed
information regarding the
same. I am informing you as
a responsible citizen, Raut
said in his letter.

Raut made the allegations
in a letter to the Mumbai po-

Sena office in Parl allotted to Shinde faction

NEW DELHI: The Lok Sabha Secretariat has allotted the Shiv
Sena office in Parliament House to the Eknath Shinde-led fac-
tion after the Election Commission’s decision to recognise the

group as the real Shiv Sena.

Responding to a letter written by Shinde faction’s floor leader
Rahul Shewalae, the Lok Sabha Secretariat said the desig-
nated room for the Sena office in the Parliament building has

been allotted to the party.

lice commissioner, copies of
which were also sent to Ma-
harashtra Deputy Chief Min-
ister Devendra Fadnavis, who
holds the home portfolio, and
the police of Thane city.
Responding to a question
related to Raut’s letter, Aadit-
ya Thackeray, MLA and son
of ex-CM Uddhav Thackeray
said, The complaint should

be taken seriously. Unfortu-
nately, these traitor MLAs
(from Shinde camp) are not
being controlled at all. One
MLA had opened fire in Ma-
him area of Mumbai, but no
action has been taken at all.

Sanjay Shirsath, an MLA
from Shinde’s group said,
Raut is doing is a cheap stunt
to gain sympathy.

Child mauled to
death by dogs
in Hyderabad

PTI

HYDERABAD

In a distressing incident that
sent shock waves across Tel-
angana, a 4-year-old child has
been mauled to death by stray
dogs here, prompting strong
public reactions where some
even described the menace as
‘terror.’

While a video of the child fall-
ing prey to the canines has
gone viral, Telangana Minister
KT Rama Rao termed the inci-
dent “unfortunate” and said
he was “pained” over the ep-
isode while the city civic body
assured of steps to prevent re-

CHARRED BODIES CASE

Haryana police files FIR
against Rajasthan cops

PTI

NUH
Haryana Police on Tuesday
registered a case against 30 to
40 unnamed Rajasthan police
personnel on a complaint by
a woman that her pregnant
daughter-in-law lost her child
after she was allegedly as-
saulted by them during a raid
to nab her son, who is an ac-
cused in the Bharatpur abduc-
tion-murder case.

Following the complaint of
Dulari Devi, an FIR has been
registered under sections 148

weapons), 149 (unlawful as-
sembly), 354 (assault or crimi-
nal force to woman with intent
to outrage her modesty), 452
(house-trespass) and 312 (caus-
ing miscarriage) of the Indian
Penal Code at Nagina police
station here, the police said.
We had exhumed the body
of the stillborn baby whose
postmortem was conducted by
a board of doctors on Monday
and the final report is awaited.
Following the complaint of Du-
lari Devi, an FIR has been regis-
tered against unnamed cops of
Rajasthan police,” Varun Sin-

currence of such attacks. (rioting, armed with deadly gla, SP of Nuh, told PTIL
| | loseomee e, | [ INTHE COURT OF THE
OF BARDEZ JUDICIAL DIVISION AT MAPUSA, GOA AT PONDA GOA. ’ JU DlClAL MAG'STRATE'
NO. CRSR/ BARDEZ | NOT 322 / 2023 Dated 2110212023 FORMNO 1 SCHEDULE Il
NOTICE R S = FIRST CLASS. ‘A’ COURT

Shri Gouresh G. Bugde, Joint Civil Registrar
cum Sub Registrar and Special Notary Il of
Bardez Judicial Division at Mapusa, Goa
In accordance with Sec. 346 (11) of the Goa
Succession Special Notaries and Inventory
Proceeding Act 2012, it is hereby made public
that by a Notarial Deed of Succession dated
15/02/2023 drawn by and before me Shri
Gouresh G. Bugde, Joint Civil Registrar cum
Sub Registrar Il and Special Notary Ex-Officio
Bardez at Mapusa at Page 12v onwards in the
Notarial Book No. 882 of this Office the following
is recorded:
That one Mr. Santan Inacio Silva alias Santana
Silva was married to Josefa Silva alias Josefa
Gomes. That the said Santan Inacio Silva died
on 10/01/2004 at Daidar, Shiroda, Goa. And said
Josefa Silva died on 17/11/2020 at Carona,
Bardez, Goa, leaving behind following children
as legal heirs: 1) Mr. Peter Silva, aged 41 years,
son of late Santana Silva, married to Mrs.
Godvina Noronha, Indian National, resident of
H.No0.1371/1, Kamtivaddo, Carona, Aldona,
Bardez, Goa and (2) Mrs. Rosada Silva, aged 53
years, daughter of late Santana Silva, married to
Mr. Feliciano Dias, married Indian National,
resident of Calvim, Bardez, Goa. That there is no
other person or persons who as per the
prevailing law in force in this State may be
referred in the aforesaid inheritance or who may
concur with the said heirs or who may have any
better claim to the estate of the said deceased.
Any person having objection to this deed may

file in this Office within 30 days from the date of
its publication.

Sdl- Gouresh G. Bugde

Special Notary (Ex-Officio)

Bardez, Mapusa, Goa

Sec)

IN THE COURT OF THE INSPECTOR OF SURVEY
AND LAND RECORDS, MARGAO GOA.
Case No. 4/ISLR/RE-survey/SaliCamu/13/2023/329

Mr. Jose Nelson Rodrigues, r/o. H. No. 379,
Tembi, Raia, Salcete, Goa ...Applicant
Vis
1. Proto Viegas, 2. Antonio N. Rodrigues, 3.
Doris Crasto, 4. Domongos Gauncar, 5.
Gabriel Caetano Crasto, 6. Government of
Goa, 7. Joanita Gaunkar e Alemao, 8.
Constantinho Alemao, 9. Pedro Joao Pereira
alias Peter Pereira, 10. Menino Crasto, 11.
Minguel Sebastian Fernandes alias Michael,
12. Joana Maria Colaco, 13. Government of
Goa The Executive Engineer Div. IV (Roads
South) PWD Fatorda, Margao. 14. Lizeta
Gomes alias Lizeta Gomes e Fernandes, 15.
Michael Felix Senni Rodrigues, rlo H. No. 379,
Tembi, Raia, Salcete ....Respondents
PUBLICNOTICE
Whereas as the above named Applicant
moved an application to this Court for Re-
survey of his Share under section 113 of Goa
Land Revenue Code 1968 in respect of
Survey No. 82/1-C of Camurlim Village of
Salcete Taluka, Goa.
And Whereas Notice to the respondents were
sent by Registered A.D. and some of the
notices have been returned un served by the
postal authority with remarks incomplete
address/party expired/ refuse etc.
And Whereas the applicant has prayed for
service of summons by issuing public notice in
any local daily under order V Rules 20(1-A) of
Civil Procedure Code. 1968 as the applicant
has stated his inability to submit the detailed
address of the above respondents and their
legal heirs.
And whereas | am satisfied that this is a fit
case for such publication.
Therefore Notice is hereby given to the above
respondents and all the interested parties to
appear on 08-03-2023 at 11.30 a.m. to tile
their say on the said date and time, failing
which the matter will be heard and decided in
theirabsence.
Given under My hand and seal of this office on

Criminal Case No.365/0A/NIA/2021/A
Complainant:- VPK Urban
Co-operative Credit Society Ltd
SUMMONS TO ACCUSED
To, Accused - Shri. Shailesh Shashikant Naik,
H. No. 968/B. Ambeudak. Santona,
Sanguem Goa. 403 704
VVHEREAS, your attendance is necessary to
answer to a charge of section 138 of
Negotiable Instrument Act 1881.
You are hereby required to appear ‘in person
before this Court on 21st April 2023 at 2.30
pm,
Herein fail not.
Further Directions as per order of the
Hon'ble Supreme Court: a) It is made clear
to you that, you can make an application for
compounding of the offences at the first or
second hearing of the case and if such an
application is made. compounding may be
allowed by the Court without imposing any
costs on you. b) If you do not make an
application’ for compounding as aforesaid,
then if an application for compounding is made
before the Magistrate at a subsequent stage,
compounding can be allowed subject to the
condition that you will be required to pay 10%
of the cheque amount to be deposited as a
condition for compounding with the Legal
Service Authority or such authority as the
Court deems fit. ¢) Similarly, if the application
for compounding is made before the Sessions
Court or a High Court in revision or appeal,
such compounding may be allowed on the
condition that the accused pays 15% of the
cheque amount by way of costs. d) Finally, if
the application for compounding is made
before the Supreme Courts, the figure would
increase to 20% of the cheque amount. e) Any
cost imposed in accordance with the above
Guidelines should be deposited with the Legal
Services Authority operating at the level of the
Court before which compounding takes place.
For instance, in case of compounding during
the pendency of proceedings before a
Magistrate's Court or a Court of Sessions,
such costs should be deposited with the
District Legal Service Authority. Likewise, costs
imposed in connection with composition
before the High Court should be deposited
with the state Legal Services Authority and
those imposed in connection with composition
before the Supreme Court Should be
deposited with the National Legal Services
Authority.
Given under my hand and the Seal of the
Court, this 17th day of February, 2023.
Sd/-
(Superintendent/Head Clerk)
By Order of JMF.C.
"A" Court, Ponda

AT PONDA - GOA
Cri. Misc. Appl. No.35/

Cond/2022/A
VPK Urban Co-op. Cr. Sty.
Ltd. ... Applicant
Vis
Mr.  Pradosh  Manohar
Chari. ... Respondent
NOTICE

To, Pradosh Manohar
Chari, R/o. H.No. 941, New
Vaddem, Vasco Da Gama,
Goa- 403 802.

WREREAS, above
named applicant has filed
an application in this Court
praying for condonation of
delay in filing complaint U/s
138 of N. I. Act.

AND WHEREAS, upon
perusing the said application
this Court has passed an
order calling for you say on
above said application.

NOW therefore notice is
hereby given to you to file
your say on said application
on 21st April, 2023 at 2.30
p.m. failing which the said
application will be heard and
decided in your absence.

GIVEN under my hand
and the seal of this Court on
this17th February, 2023.

Sd/-
(Supt./Head clerk)
By Order of the
J.M.F.C, Ponda
‘A’ Court

D

of the property bearing survey No. 55/2.

PUBLIC NOTICE

That the General public is hereby informed that my client intends to enter into a
Deed of sales with MR. GEORGE MATHEW, resident of Flat F-6, Acron Niama
Valley Apartments, Porvorim, Goa 403521, with respect to a plot known as
“Rampoilem”, bearing survey No. 55/1 (Part) admeasuring 355.25 Sq. Mts and Plot
known as “Rampoilem”, bearing survey No. 55/2 admeasuring 257 Sq. Mts, more
particularly described in the Schedule | & Il respectively mentioned hereinunder.

SCHEDULE - 1
All that Plot after leaving 2.00 meters (Two meters) passage road on the Northern side
which is a part and parcel of the property known as “RAMPOILEM” situated at
Majorda, in the Village Panchayat of Calata-Majorda-Utorda, Taluka of Salcete, Sub-
District of Mormugao, District of Goa, registered in the Land Registration Office of
Salcete under No. 30292, New Series and enrolled in Matriz in two additions under
No. 811 and 965 admeasuring an effective area of 355.25 Square meters surveyed
under No. 55/1 (Part) and is bounded as follows:
East: Property of Fausta Braganza of Survey No. 55/2. West: By Public Road. North:
Passage access road of 2.00 meters and then the property of the heirs of Valdomira
Mascarenhas. South: by the remaining plot of the property bearing survey No. 55/1.
SCHEDULE - Il
All that Plot after leaving 2.00 meters (Two meters) passage road on the Northern
side which is a part and parcel of the property known as “RAMPOILEM” situated
at Majorda, in the Village Panchayat of Calata-Majorda-Utorda, Taluka of Salcete,
Sub-District of Mormugao, District of Goa, not registered in the Land Registration
Office under No. 964 surveyed under No. 55/2 admeasuring an effective area of
257 Square Meters and is bounded as follows :
East: By the property of the heirs of Lourencinho Braganza. West: By the Property
of Late Fausta Braganza. North: Passage access road of 2.00 meters and then
the property of the heirs of Valdomira Mascarenhas. South: by the remaining plot

Any person/persons, Banks and financial institutions having any claim relating to
and/ or in respect of the said plots by way of purchase, inheritance, mortgage, sale,
gift, lease, lien, maintenance, charge, agreement or have any objection to the
proposed transactions in whatsoever manner, are hereby required to make such claim
and/or raise your objections if any, in writing containing full details of the claim and / or
objections to the undersigned at my office situated at the below mentioned address at
Mapusa, within 15 days from the date of publication hereof failing which the
transaction as agreed will be completed without any regard and / or reference to any

BEFORE THE MAMLATDAR / JT. MAMLATDAR
OF BARDEZ, GOA
Case No. MUT /84655 / Parra / 2023
Ninotechka Wereburga De Sa alias Ninotchka
Wereburga Wood, Nikhera Complex, New
Colony, Nagpur440001 .....Applicant
Vis

1. Wolfango Joao De Souza 2. Joao Wilfred
Jeorge Aleixo 3. Roland Garth Wood 4.
Anthony De Sa 5. Natalia Louiza De Souza @
Natalia Elisa Dsouza @Natalia Elisa De Souza
6. Isabel Dsa @ Isabel Purificacao Apolonio
Dsouza @ Isabel Apolonia De Sa 7. Mary Maud
De Sa 8. Vincent De Sa 9. Frederick George de
Sa 10. Sydney Rudolf De Sa@ Col.S.R.De
Sa 11. Jose Antonio Maria de Pampeiu de Sa
@ John Wilfred de Sa 12. Clementine De Sa
@ Clementine Fernandes @ Clementine
Francisca Blossom De Sa 13. Judith De Sa
...... Respondents

To, The above named respondents /legal heirs

PUBLIC NOTICE
Whereas the applicant Ninotechka Wereburga De
Sa alias Ninotchka Wereburga Wood, Nikhera
Complex, New Colony, Nagpur 440001, has
applied for mutation under section 96 of L.R.C.
1968 toinclude hername in the occupants column
under Sy. No. 46/17 of Village Parra, Taluka
Bardez, as per Inventory Proceeding No.
649/2018/G dated 17/02/2021 passed in the Court
ofthe Civil Judge Junior Division, Mapusa, Goa.
WHEREAS, The notices in Form X was sent to all
the interested persons by registered AD., however
some of the notices could not be served and
returned unserved to the sender with postal remark
expired. incomplete address house locked, not
known, insufficient address and party out of station
Etc.
AND WHEREAS, the aforesaid applicant by
application dated: 15/02/2023 has prayed for
substitute service by means of displaying on the
website of Directorate of Settlement and Land
Records, Panaji ( < https:/ dslr .goa. gov.in/ Public
SubNofice_Mutafionaspx>) as per Rule 10 sub
rule (2) of Goa Land Revenue (Records of Rights
and Register of Cultivators) (Amendment) Rules
2021. As the applicant has submitted that they are
not aware about the correct addresses of the
respondents/their heirs if any for effecting personal
service of the notice and prayed to serve notice
by way of displaying on Directorate of Settlement
and Land Records website. Whereas | am satisfied
thatthisis afit case for such a publication.

NOW THEREFORE, all the interested persons
are hereby given notice of the said mutation entry
and called upon to file their objection if any in the
office of Mamtaldark Jt. Mamlatdar of BARDEZ
within fifteen days from the date of displaying of
this notice on the DSLR website along with
material/documentary evidence on which you rely
upon in person or through authorized agent, failing
which deem fit action under section 96 of the Goa,
Land Revenue code, 1968 will be taken in your
absence.

Given under my hand and seal on this 15th
February 2023. Sdi- Bhiku Gavas
f5ea) Mamlatdar / Jt. Mamitadar cum
Certifying Officer Bardez

BEFORE THE MAMLATDAR / JT. MAMLATDAR
OF BARDEZ, GOA
Case No. MUT / 85093 / Siolim / 2023
Maria Zita Lobo, Antonio Teotonio Lobo, Andre

Cazmilo Lobo and Joephyn Lobo, H. No. 142,
Rodrigues Vaddo, Tropa, Sodiem, Siolim,

Bardez, Goa .....Applicant
Vs

1. June Fernandes 2. John Oswald Fernandes

3.Jose Maria Lobo ... Respondents

To, The above named respondents /legal heirs
PUBLIC NOTICE
Whereas the applicants Maria Zita Lobo, Antonio
Teotonio Lobo, Andre Cazmilo Lobo and
Joephyn Lobo, H. No. 142, Rodrigues Vaddo,
Tropa, Sodiem, Siolim, Bardez, Goa, has applied
for mutation under section 96 of L.R.C. 1968 to
include their names in the occupants column
under Sy. No. 287/28 of Village Siolim, Taluka
Bardez, thereby deleting the existing names of
Luizino Fernandes and John Oswald Fernandes
therein as per Deed of Sale regd. No. BRZ-BK1-
00301-2018  CD Number BRZD793 dated
16/01/2018 executed before Sub Registrar of
Bardez, Inventory Proceeding No. 200/2021/E
dated 22/04/2022 passed in the Court of the Civil
Judge Junior Division at Mapusa, Goa.
WHEREAS, The notices in Form X was sent to all
the interested persons by registered AD., however
some of the notices could not be served and
returned unserved to the sender with postal remark
expired. incomplete address house locked, not
known, insufficient address and party out of station
Etc.
AND WHEREAS, the aforesaid applicant by
application dated: 13/02/2023 has prayed for
substitute service by means of displaying on the
website of Directorate of Settlement and Land
Records, Panaji ( < https:/ dslr .goa. gov.in/ Public
SubNofice_Mutafionaspx>) as per Rule 10 sub
rule (2) of Goa Land Revenue (Records of Rights
and Register of Cultivators) (Amendment) Rules
2021. As the applicant has submitted that they are
not aware about the correct addresses of the
respondents/their heirs if any for effecting personal
service of the notice and prayed to serve notice
by way of displaying on Directorate of Settlement
and Land Records website. Whereas | am satisfied
thatthis is afit case for such a publication.

NOW THEREFORE, all the interested persons
are hereby given notice of the said mutation entry
and called upon to file their objection if any in the
office of Mamtaldark Jt. Mamlatdar of BARDEZ
within fifteen days from the date of displaying of
this notice on the DSLR website along with
material/documentary evidence on which you rely
upon in person or through authorized agent, failing
which deem fit action under section 96 of the Goa,
Land Revenue code, 1968 will be taken in your
absence.

Given under my hand and seal on this 13th
February 2023. Sd/- Bhiku Gavas
O Mamlatdar / Jt. Mamltadar cum

Certifying Officer Bardez

IN THE COURT OF DEPUTY COLLECTOR / SUB DIVISION
OFFICE AT BARDEZ, MAPUSA, GOA

Case No. 15/124 /2021 / Part/ Land
1. Alex D’souza 2. Maria Anna D Souza, Both
Rlo Siolim, Bardez, Goa ......Applicants

Vis
1. Mr. Justiniano Baltazar Oliver, Old Chowgule
College, Vidhyanagar, Margao, Goa
...... Opponents
To, Mr. Justiniano Baltazar Oliver, Old Chowgule
College, Vidhyanagar, Margao, Goa 2.
Adeodato D'souza, H. No. 812, Portawaddo,
Siolim, Bardez, Goa 3. Mrs. Aida de Souza, Flat
No. 2/D, St. Anthony’s Church Complex, Igrez
Vaddo, Marna, Siolim, Goa 4. Mr. Antonia
D'souza, Opp St. Anthony's Church, Siolim,
Bardez, Goa
PUBLIC NOTICE

WHEREAS, the above named applicant has
moved an application to this Court for Partition
of HIS/IHER/THEIR/ITS  share under section
61 of Land Revenue Code 1968 in respect of
property surveyed under Survey No. 72/9 of
Siolim Village in Bardez Taluka admeasuring
an area of 350 sq.mts.

AND WHEREAS, applicant served the
notices through Registered A.D to the Co-
owners of the said survey number.

AND WHEREAS, notices are returned back
from the postal authority with the endorsement
"insufficient Address" etc.

AND WHEREAS, the applicant has made
an application on 05-Dec-2022 and prayed for
service of summons by issuing Public Notice
in any local daily under orderV Rule 20(1-A)
of Civil Procedure Code, 1908 as the applicant
has stated their inability to submit the detailed
addresses of the above opponents and their
legal heirs.

AND WHEREAS, | am satisfied that thisisa
fit case for grant of such permission.

NOW THEREFORE, notice is hereby given
again to all the above opponents and all
interested parties to appear on 13-03-2023 at
10:30AM to file their sayon the said date and
time, failing which the matter will be heard
and determined in their absence.

Given under my hand the seal of this Court
on this 30thday of January, 2023
Sd/- Gurudas S.T. Desai
Deputy Collector & SDO, Bardez
Mapusa, Goa

D

I, MIZBA BI XEC, r/o H.No.
83/F-1, Chariwaddo,
Sirvodem, Navelim, Margao,
South Goa 403707 would like
to change my name from
MIZBA BI SHAIKH to MIZBA
BIXEC.

Henceforth | will be known as
MIZBA BI XEC in all my
proceeding and dealings.

BOSS ADVT

Government of Goa
REGISTRATION DEPARTMENT
Office of the Civil Registrar-cum-Sub
Registrar, Canacona
Canacona Govt. Building, First Floor,
Chaudi, Canacona - Goa, 403702
Phone No.: (0832) 2644466
Email: crsrcanacona-rd.goa@nic.in

No: CRSR/ICAN/95/2023
Dated: 09/02/2023
NOTICE
Office of the Civil Registrar cum Sub
Registrar and Special Notary (Ex-
Officio), Canacona- Goa
Smt. Freeda B.J. Gomes, Civil Registrar
cum Sub Registrar and Special Notary
(Ex-Officio) in the Judicial Division of
Canacona.
Inaccordance with Section 346(11) of the
Goa Succession, Special Notary and
Inventory Proceedings Act, 2012, it is
hereby made public that by Deed of
Succession dated 08" February 2023
duly recorded under Book No. 75 at
pages 152 to 156 of the office, the
followingis recorded:
That Mr. Leao Menino Coutinho expired
on Third May two thousand twenty one
(03/05/2021) at Parvem, Agonda,
Canacona Goa intestate without making
Will, Gift or any other disposition of his
last wish leaving behind his wife as
moiety holder Mrs. Petronila Marta
Fernandes, major of age, widow,
housewife and his universal legal heirs
his children namely (one) Ms. Vijima
Coutinho, major of age, married to Mr.
Eliston Conny Fernandes, major of age
(two) Ms. Vlevia Coutinho, major of age,
spinster as his legal heirs and besides the
above mentioned legal heirs there being
no one else or no other person who
according to the law of Succession
prevailing in the State of Goa could prefer
orconcur the said successor ormay have
abetter claim to the estate or inheritance
left by the said deceased.
Sdl-
@ ( Freeda B. J. Gomes )
Civil Registrar cum Sub Registrar and
Special Notary (EX-Officio), Canacona - Goa

IN THE COURT OF THE JOINT

MAMLATDAR-V SALCETE TALUKA.
MARGAO GOA

Case No. Misc.Appl.Resto.No.
04IZO17IJM-IV

n

CASE No:- JM-Il/Mund/Decl/48/2006/

1. Shri_Joaquim Domingos Goncao
Amarante Dias r/o H. No. 554, Dongorim,
Navelim, Salcete-Goa ....Applicant

1. Shri Pobre Inacinho Barretto (expired)
through L/Rs a) Smt. Ricardina Barreto b)
Shri Felix Barreto ¢) Smt. Susan Barreto
all r/o Dongorim, Navelim 2. Shri Martinho
Floriano Barreto r/o Remmy Villa, Dongorim,
Navelim 3. Shri Cassiano Barreto
(deecased through L/Rs) 3(a) Mrs. Veronia
Barreto Wife of late Cassiano Barreto 3(b)
Mr. Denzyl Barretto Son of late Cussiano
Barretto 3(c) Mr. Zilian Bareto Son of late
Cassino Barreto 3(d) Mr. Elroy Barreto
Son of late Cassiano Barreto All residents
of 2/3/4/, D Block, Fourth Floor, Manish
Garden. Manish Nagar,. Fourt Bunglows,
Andheri (West), Mumbai 400050

PUBLIC NOTICE

To. The Legal heirs of Respondent No. 3.

WHEREAS. the above mentioned
Applicant has filed an application for setting
aside the order dated 30/06/2017 and
for restoration of Case No. JM-Il/Mund/
Decl/48/2006.

AND WHEREAS, the notice was sent to
Respondents on the last known permanent
address but the same returned hack with
postal endorsement “Refused”.

AND WHEREAS the Applicant filed
an applicalion to serve the unserved
Respondents through publication which is
allowed by this court on 16/01/2023.

Therefore, a public notice is hereby given
to any of the legal heirs/interested person
having claim over survey No. 21/8 of Village
Navelim, in Salcete Taluka to appear before
this Court either in person or through duly
authorized agent on 27/02/2023 at 3.00
p-m. to give your say on the above said
application.

Take notice that in default of your
appearance on the above mentioned date
and time the matter will be heard and
decided in your absence.

Given trader my hand and seal of this
Court on this 16th day of January, 2023.

(Gaurav S. Gaounkar)

Joint Mamlatdar-IV of Salcete,
Holding Additional charge of
Joint Mamlatdar-V,
Margao-Goa

FORM A
PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF SIDDHARTH NATURAL FOODS RESOURCES PVT. LTD.

RELEVANT PARTICULARS

Name of Corporate Debtor

Siddharth Natural Foods Resources Pvt. Ltd.

N

. | Date of Incorporation Of Corporate Debtor

16/11/2007

b

Authority Under Which Corporate Debtor Is
Incorporated / Registered

ROC-GOA

Rl

Corporate Identity No./Limited Liability
|| Identification No.of corporate debtor

U15209GA2007PTC005490

professional, as registered with the Board

5. | Address of the Registered Office and Principal Regd. Office:PLOT NO.83 KUNDAIM INDUSTRIAL ESTATE
Office (if any) of Corporate Debtor KUNDAIM GOA 403115 IN
6. | Insolvency commencement date n respect of Corporate Deblor | Date of Order:25/01/2023 (As per order of Hon'ble
NCLT Mumbai Bench, CP No.90/(1B)-MB-V/2021)
Date of receipt of Order:20/02/2023
7. | Estimated date of closure of insolvency resolution process | 24/07/2023
8. |Name and registration number of the Anurag Jain
insolvency professional acting as interim | BBIIPA-001/P-P01049/2017-2018/11732
resolution professional
9. |Address and e-mail of the interim resolution | (No communication to this address and Email)

Registered Address: 1401 Oriental Heights,
Sector-44, Plot-158, Seawoods West, Navi Mumbai,
Maharashtra 400706

Registered Email ID:ipanuragjain@gmail.com

10./Address and e-mail to be used for
correspondence with the interim
resolution Professional

Communication Address: CA. Anurag Jain,

clo. Resolve-IPE Private Limited,1003, Satra Plaza,
Sector-19D, Vashi, Navi Mumbai-400703.

Process Specific E-mail:sid.nat@resolvegroup.co.in

IN THE COURT OF JOINT
MAMLATDAR- | OF TISWADI
TALUKA. AT PANAJI - GOA

Case No.MND/JM-I/
PUR/N-O-G/02/19
Mr. Jose Gonsalves R/o. H. No. 235,
(old) 191), Gudiwado, Neura-O-
-Grande, Tiswadi- Taluka ...Applicant
Vs
Dr. Emerico de Noronha (Since
Deceased through legal heirs) 1.
Marcia Maria deNoronha, r/o. H.No.
63, Dumpem, Uceassaim, Bardez
Goa 2. Mariana Aurea de Noronha
r/o. Flat No.7, Sunflower Apartments,
2nd Floor, Near Pharmacy College,
St. Inez, Panajim 3. Maria Zara de
Noronha r/o. H.No. 304, (3), Survem
Vaddo, Guirim, Bardez-Goa 4. Maria
Fernandes de Noronha do. Nagesh
building, First Floor, Shivaji Park
Road No. 5, Mahim, Mumbai-400016,
5. Francisco Edwin de Noronha, r/o.
H.No. 6/62-A, Aradi, Saligao, Bardez-
-Goa 6. Alina Terezhina de Noronha
r/o. H.No. 515, Behind O Patroconio
Chapel, Benaluim, Salcete-Goa, 7.
Carlos Xavier de Noronha 8. Maria
Ruth de Noronha Both r/o/ H. No.
Villa No. 24, La Oceana Colony,
Dona Paula, Panaji-Goa
....Opponents

To, The Opponent No. 7

PUBLICATION NOTICE
Whereas the above applicant has
filed an application before this court
under the provision of Section 16(1)
of Goa Daman and Diu Mundkar Act,
1975.

And whereas the applicant vide his
application dated 19/12/2022 has
prayed for substitute service by way
of Publication on any daily news
paper stating that notice sent to the
opponent by the applicant by
Registered AD. are returned
unserved with the postal remark
"insufficient address" .
Therefore notice is hereby given
under V Rule 20(-A) of Civil
Procedure Code, 1908 to appear in
this court in person or by a pleader
duly instructed and able to answer all
material questions relating to the
case or who will be accompanied by
some person able to answer all such
questions on 24/02/2023 at 3.00
p.m. to answer the claim. Take notice
that in default of your appearance on
the date and time mentioned above,
the matter will be heard in your
absence.
Given under my hand and the seal of
this Court on this 17th day of
February, 2023.

Sd/-

(Shailendra J. Desai)
Jt.Mamlatdar-I of Tiswadi Taluka,

IN THE COURT OF THE MAMLATDAR

OF BARDEZ TALUKA AT MAPUSA GOA

Case No. TNC/PUR / uls 18-C/ Can/10/2014
1. Perpet Dias alias Maria Perpetua Fernandes,
rflo H. No. 385, Marques vaddo, Candolim,
Bardez, Goa .....Applicant
Vis
1. Timotio jeorge D Souza Rauta 2. Pascoal D
Souza Rauta 3. Martino D Souza, All rlo
Marques Vaddo, Candolim, Bardez, Goa 4. Ana
Maria DE Souz alias Ana Maria de Souza
Rauto alias Marina Dsouza, r/o Viegas Wado,
Arpora, Bardez, Goa ....Opponents
PUBLICATION NOTICE
To The Opponents

Whereas the applicant above named has
made anapplication dated 23/7/2014u/s 18-C
of the Goa Daman & Diu Agricultural Tenancy
Act 1964 for purchase of field bearing
Survey No. 249/32 situated at Candolim,
Bardez, Goa, in this Court againstyou.

And whereas the applicant by application
dated 13/02/2023 informed that the notice sent
by regd AD post to the opponent is served but
could not find out the addresses of the Opponent
and itis therefore prayed for substitute service to
the said opponent and his heirs by way of
publicationin daily local newspaper.

And whereas this Courtis satisfied that this
isa fit case forordering such service.

Now therefore, notice is hereby given to
you under Order V of Rule 20(1)A of the C.P.C.
1908 to appear before this Court either in
person or by duly authorization on 06/03/2023
at 10.30a.m.to answer the claim.

Take notice that, in default of your appearance
as aforesaid on the date and time mentioned
above, the application will be heard and
determined in yourabsence.

Given under my hand and the seal of this
Court on this 21st day of February 2023.

Sd/- Pravind J. Gawas
Mamlatdar of Bardez Taluka Sea)
Mapusa, Goa

IN THE COURT OF THE MAMLATDAR I

OF BARDEZ TALUKA AT MAPUSA GOA
Case No. JM-II/MND/ SR / Mapusa / 08 / 2022
Mrs. Laxmi alias Savle Shiva Mandrekar, W/o
late Shiva Mandrekar, Major of age, Indian
National, household, R/o H. No. 23/A,
Karaswada, Mapusa, Bardez, Goa..... Applicant
Is

1. Mrs. Veronica Carrasco, major of age, Indian
National, R/o 23/3, Karaswada, Mapusa,
Bardez, Goa 2. Mrs. Dhanashri Dhananjay
Nagzarkar, Major of age, Indian National, Rio
23/3, Karaswada, Mapusa, Bardez, Goa
....Opponents
PUBLICATION NOTICE

To The Opponents

Whereas the applicant above named has
made anapplication dated 22/06/2022 u/s 8-
A ofthe Goa Daman & Diu Mundkar Protection
from Eviction) Act 1975 for declaration of
mundkar with regards to property surveyed
under P.T. Sheet No. 38 of Chalta No. 7-A of
Mapusa City, taluka bardez inthis Court against
you.

And whereas the applicant by application
dated 05/11/2022 informed that the notice sent
by regd AD post to the opponent is returned
served. The applicant has therefore prayed for
substitute service as he is not aware of any other
address of the opponent by way of publication in
the local newspaper and the same has been
granted by this court being genuine.

And whereas this Courtis satisfied that this
isa fit case forordering such service.

Now therefore, notice is hereby given to
you under Order V of Rule 20(1)Aof the C.P.C.
1908 to appear before this Court either in
person or by an agent duly instructed and able to
answer all material questions relating to the
application on 06/03/2023 at 10.30 a.m. failing
which the application shall be heard and
determined ex parte.

Given under my hand and the seal of this
Court on this 31st day of January 2023.

Sd/- Bhiku L. Gawas
Joint Mamlatdar lll of Bardez Talu
Mapusa, Goa

To,

1. Mr. Juliuscessor C. Vareed

Son of Varghese Vareed Chamban
2. Mrs.Mangal Juliuscessor Chamban
Wife of Juliuscessor Chamban Vareed
LEGAL NOTICE / DEMAND NOTICE

To,

1. Mr.Juliuscessor C. Vareed
SonofVarghese Vareed Chamban

2. Mrs.Mangal Juliuscessor Chamban
Wife of Juliuscessor Chamban Vareed
LEGAL NOTICE / DEMAND NOTICE

Ref: Loan account No. MTE/102 of
Mr. Juliuscessor C. Vareed with The
Citizen Co-operative Bank Limited,
Panaji Branch.
1. Addressee no. 1 had sought loan
from The Citizen Co-operative Bank
Ltd, Panaji Branch (HEREINAFTER
REFERRED TO AS THE BANK) for
Rs 17,50,000/- (Rupees Seventeen
Lakhs Fifty Thousand Only) towards
investment in business and the
addressee no. 2 had stood as surety
for addressee no. 1 towards the grant
of loan.
2. An amount of Rs. 17,50,000/- was
sanctioned towards loan account no.
MTE/102 and credited to savings
accountofaddresseeno. 1.
3. As the addressee no. 1 and 2
defaulted in repaying the loan amount,
interest and penal interest, the security
provided by the borrower was redeemed
by the Bank.
4. Despite adjusting the proceeds of
security towards the loan account, the
amount due and recoverable by the
Bankas on 31/01/2023 is Rs. 11,04,689/-
(Rupees Eleven Lakhs Four Thousand
Six Hundred and Eighty Nine Only)
and interest @ 14%, penal interest @
2% continues to accrue on the above
amount until the entire loan amount
along with interest, penal interest
thereonis fully paid.
You the addressee no. 1 and 2 are
hereby called upon to jointly and
severally pay to The Bank asum of
Rs. 11,04,689/- towards overdue
against loan account no. MTE/102 as
on 31/01/2023 and pay further interest
@ 14%, penal interest @ 2% on the
above sum within a period of 15 days
from the date of publication of this notice,
failing which the Bank shall be
constrained to initiate legal proceedings
against you addresses for recovery of
amount and in which case you both
shall be liable for the cost of litigation.

This notice is published in the
newspaper as there is no address of the
addresses available with the bank.

Sd/-
Authorized Officer
The Citizen Co-operative Bank Ltd.
Vasco da Gama - Goa

Ref: Loan account No. LTE/20 of Mr.
Juliuscessor C. Vareed with The
Citizen Co-operative Bank Limited,
Panaji Branch.
1. Addressee no. 1 had sought a loan
from The Citizen Co-operative Bank Ltd,
Panaji Branch (Hereinafter referred to
as Bank) for Rs 60,00,000/- (Rupees
Sixty Lakhs) towards business of
precious and semi precious stones,
pearls and jewellery and the addressee
no.2had stoodas surety for addressee
no. 1towards the grant of loan as such
liability of addressee no.2is coextensive
with liability of addressee no. 1.
2. The amount of Rs. 60,00,000/- was
sanctioned to Loan account no. LTE/20
and credited to savings account of
addresseeno. 1.
3. On account of default in repayment of
loan amount, interest and penal interest
thereon, the secured asset was
auctioned and the proceeds of sale were
adjusted towards the loan account.
4. Despite adjusting the proceeds of sale
of secured assets against loan account
LTE/20, the total amount due and
recoverable by the Bank as on
31/01/2023 is Rs. 64,06,987/-(Rupees
Sixty Four Lakhs Six Thousand Nine
Hundred and Eighty Seven Only) and
interest @ 14%, penal interest @ 2%
continues to accrue on the above
amount until the entire loan amount
along with interest, penal interest
thereonis fully paid.
You the addressee no. 1 and 2 are
hereby called upon to jointly and
severally pay to The Bank a sum of Rs
64,06,987/- towards loan amount
overdue for account no. LTE/20 as on
31/01/2023 and pay interest @ 14%,
penal interest @ 2% on the above sum
within a period of 15 days from the date
of publication of this notice, failing
which the Bank shall be constrained to
initiate legal proceedings against both
the addresses for recovery of amount
and in which case you both shall be
liable for the cost of litigation.
This notice is published in the
newspaper as there is no address of the
addresses available with the bank.
Sd/-
Authorized Officer
The Citizen Co-operative Bank Ltd.
Vasco da Gama - Goa

(X State Bank of India

SARB Thane(11697):- 1st Floor, Kerom,Plot No 112,
Circle Road No 22, Wagle Industrial Estate, Thane W 400604
E-mail ID of Branch: sbi.11697@sbi.co.in, Landline No (Office):- 022-25806861

Panaji-Goa.

POSSESSION NOTICE (Forimmovable property)[See Rule 8 (1)]

Whereas, The undersigned being the Authorised Officer of State Bank of India
under the Securitisation and Reconstruction of Financial Asset and
Enforcement of Security Interest Act, 2002 (No. 3 of 2002) and in exercise of
powers conferred under section 13(12) read with rule 3 of the Security Interest
(Enforcement) Rules, 2002 issued Demand notice dated: 24.07.2018 calling
upon the Borrower — Mrs. Preeti Jena and Mr. Soumit Ranjan Jena to repay
the amount mentioned in the notice, sum of Rs.51,35,224/- (Rupees Fifty
One Lakhs Thirty Five Thousand Two Hundred Twenty Four Only) as on
24.07.2018 within 60 days from the date of receipt of the said notice.

The Borrower having failed to repay the amount, notice is hereby given to the
Borrower and the public in general that the undersigned has taken possession
of the property described herein below belonging to Mrs. Preeti Jena in the
exercise of powers conferred on him under sub-section 13(4) of the said Act
read with rule 8 of the Security Interest (Enforcement) Rules,2002 on this the
20th day of February of the year 2023.

The Borrower in particular and the public in general is hereby cautioned not to
deal with the property and any dealing with property will be subject to the
charge of the State Bank of India for an amount of Rs.51,35,224/- (Rupees
Fifty One Lakhs Thirty Five Thousand Two Hundred Twenty Four Only) as
on 24.07.2018 & interest, cost etc. thereon.

The Borrower’s attention is invited to provisions of sub-section (8) of section
(13) of the act, in respect of the time limit available to redeem the secured assets.
*x*DESCRIPTION OF THE IMMOVABLE PROPERTY*******

Flat No. C-5 and D-5 having super built up area of 171.20 Sq. Mts. Bearing
house no. 41/5F1F2 and 41/5F1F3 of Village panchayat chicalim along with
proportionate undivided share of the land, situated on the 5th Floor with an
open terrace of 158.18 Sq. Mts. and stilt paring slot No. 10, situated in the
Housing Complex denominated “KOLORS” is situated on Plot No. 23, Survey

No. 46/1 of Naquelim, Dabolim Village.

Date :20.02.2023
Place : Goa

Authorised Officer
State Bank of India

.| Last date for submission of claims

06/03/2023

| Classes of creditors, if any, under clause (b)
of sub-section (6A) of section 21, ascertained
by the interim resolution professional

)

Name the class(es)
NOTAPPLICABLE

OFFICE THE VILLAGE PANCHAYAT BALLI - ADNEM, BALLI- GOA.

Ref: - No. VP/BA/Tender-Notice/2022-23/ 1284
The Sarpanch of Village Panchayat Balli-Adnem, Quepem-Goa, invites sealed percentage rate tenders from the approved
and eligible Contractor registered in approximated class and Category of P.W.D/C.P.W.D/Railway/MES/WRD for execution of

the below mentioned work.

TENDER NOTICE Date:-21/02/2023

13. |Names of Insolvency Professionals identified to
act as Authorised Representative of creditors in
aclass (Three names for each class)

NOT APPLICABLE

| () Relevant Forms and
(b) Details of authorized representafives are available:

=

Web link: https://ibbi.gov.in/en/home/downloads
Physical Address: 1003, Satra Plaza, Sector-19D,
Vashi, Navi Mumbai-400703

mentioned against entry No. 10.

supportofthe claim:
FORMB

Notice is hereby given that the National Company Law Tribunal has ordered the commencement of a corporate
insolvency resolution process of SIDDHARTH NATURAL FOODS RESOURCES PVT. LTD. on 25/01/2023.

The creditors of SIDDHARTH NATURAL FOODS RESOURCES PVT. LTD., are hereby called upon to
submit their claims with proof on or before 06/03/2023 to the interim resolution professional at the address

The financial creditors shall submit their claims with proof by electronic means only. All other creditors
may submit the claims with proofin person, by post or by electronic means.

Note 1: The submission of claim is to be made in accordance with Chapter 4 of the Insolvency and
Bankruptcy Board of India (Insolvency Resolution Process for Corporate Persons) Regulations, 2016.
The claim with proofs is to be submitted in the following specified forms along with documentary proof in

:Claim by operational creditors except workmen and employees
:Claim submitted by an authorised representative of workmen or employees

:Claim by creditors other than financial creditors and operational creditors
Submission of false or misleading proofs of claim shall attract penalties.

FORMC :Claim by financial creditors
FORMD :Claim by a workman oran employee
FORME

FORMF

s Est. cost putto EMD Cost of Time Class of old
" Name of work Tender tender limit in contractor | registration
No. Rs Rs. form days as per new
' Rs registration
1 |Construction of community mand for
cultural activities at Cordeym inV. P 468956.28 9379/ | 2000/- dgos v %;t;ove W élztg)ove
Balli-Adnem Y . .
2 [Renovation of V. P. Flag hoisting ] 60 [ V&above | IV&above
platform near Balli-Adnem Panchayat 162212.19 3244 | 20001 days Bldg. Bldg.
3 |Renovation of V. P. Compound Wall|  492019.20 9840/- | 2000/- 60 | v&above | IV&above
infrontof Balli-Adnem Panchayat days Bldg. Bldg.

Date:22/02/2023
Place: Navi Mumbai

CA. Anurag Jain,
Interim Resolution Professional

IBBI Registration No:IBBI/IPA-001/IP-P01049/2017-2018/11732

IBBI Registered E-mail:ipanuragjain@gmail.com

1. The last date of receiving application 02/03/2023 along with cost of tender form (Non-refundable). 2. Date of issue of blank tender
form 06/03/2023 up to 12.00 p.m. 3. Date of receipt of sealed tender 09/03/2023 up to 12.00 p.m.and willbe openon same day
at 3.30 p.m. and opening will be at V. P. Office. 4. Application for issue of tender form shall be accompanied with a) Attested copy of
valid Registration Certificate of the Contractor in the concerned category of work. b) Attested copy of PAN Card. ¢) Copy of valid
GST Registration and latest copy of Returnfile of application Reference Number (ARN) generated on GST COMMON PORTAL.
d) Declaration of the works in hand shall submitted with detailed list indicating the present status on Rs.50/- stamp paper (however
tender form will be issued to the person who has works in hand more than four times the tendering limit). 5. EMD shall be in form of
Demand Draft/Deposit Call Receipt (DCR) Pay order from Nationalized or Scheduled Bank drawn in favour of the Sarpanch, V. P.
Balli-Adnem, Quepem-Goa, payable at Balli-Adnem, Quepem-Goa. 6. Contractor shall submit separate application for each work.
7. Unsealed and conditional tender will be rejected outright. 8. The Contractors should quote the tender excluding CGST & SGST
as applicable shall be paid separately on total value of work executed. 9. For the tender items of tender in case of being quoted

abnormally below i.e. 20.00% Below the

i ; ot h i AFA Valid upto:23/12/2023 Securityinthe form of Bank Guarantee from National/Scheduled Bank for that amount which is worked out as difference between
this 21t day of February 2023 3 | t furth h cl tions if hall — e Y ! ‘ ) e 4
PN / (Fr’yatrick GonsaIvS:s/) g:éﬂga ?On ﬂgf&iﬁ I\(n)/:/ise?in:nduabg;ds;nced? aim andor objec Io;Z/I. any, shall be Insolvency PfofesSloﬂa:glﬂgg?;srg‘t‘ifzn‘:E'Fl’g‘éal}ﬁ’g;gy‘;g quoted and reasonable amount by 20.00%. 10. Right to accept or Reject any or all the tenders without assigning any reason is
Inspector of Survey and Land Records, ADV. MARK LOBO Communication Address: 1003, Satra Plaza, Sector 19D, Palm Beach Road, Vashi, Navi Mumbai - 400 703 reserved with the Village Panchayat. Sdj-
Margao, Goa. Block B, G-18, Palmar Apts, Near Paulo Garage, Mapusa, Bardez Goa. Ph: 9850462214, Process Specific Email ID:sid.nat@resolvegroup.co.in @ SARPANCH, V.P.BALLI-ADNEM, BALLI-GOA.

Estimated cost, than the Contractor shall furnish on demand and Additional performance
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Indian Overseas Bank
Regional Office - TEWE,
Deccan Gymkhana, F. C. Road, Pune 411004.
Tel No. 020-256T0931/51, 256T9233134/35 Web : www.iob.in

A
v

Bank Proposes to sell the following vehicles in

“As is Where is Condition”

Bhugaon Branch : Dhanlaxmi Apartrment,

gl @ ({7} unien Bank ¢ no, 518/1/2, At Bhugaon, Post Mulshi,
= Pune 412115, Ph : 9158406526

Email- cb1484@unionbankofindia.com
[Rule - 8 (1)) POSSESSION NOTICE

[(For immovable property)

Form Mo. 14
[See Requlaton 33(2))
By Regd. AT, Dasti failing which by Publication

Office of the Recovery Officer-l/ll
Debts Recovery Tribunal Pune

LUnit Mo, 307 to 310, 3rd Floor, Kakade Biz lcon Building,
shivaji Magar, Pune-411005.

'I'ATA ﬁ.ﬁPlTﬁL FIH&HﬂIAL EEFWIEEE I.IMITEIJ

5 Park, Ganpair,

APPENDIX - IV
[See Rule - B{1]]

POSSESSION NOTICE |

N Mako |Modal TeORGFIen) Yenils can B napse®™ || | iion Bankifindia; Bivugaon Branch undor the Secuitzstion and DEMAND NOTICE oyl st g abslbreto-errpiie.
cemams = . & & T2 | undar B SECUmtisalon an .l._.l:ﬂE-Jlm:ll:ll'l nancia 5 dn !
1 |Maruti| 2010| MH04 |Indian Overseas Bank, Deccan Reconstruction of Financial Assets and Enforcement of Security Notice Under sections 25 1o 28 of the Recovery of Debts & Enforcement of Security Interest Act, 2002 and in exercise of powers confemed under section|
Swift EH 2217 | gﬂ:‘ m“hﬂ':"':f‘ Ef;f‘ d"'ﬂr:"h H;.'ab:l '}’5;1 ?:“ Interest Act, 2002 and in exercise of powers conferred under section Bankruptcy Act, 1993 and Rule 2 of Second Schedule to the 1342) read with rule 3 of the Security Interast (Enforcamant) Rules, 2002 issued a damand |
Dzire iﬂﬁgﬁa nF"unErfﬁ 13[‘.1;4 il e e 13(12) read with rule 3 of the Security Interest {Enforcement) Rules Income Tax Act, 1961 nofice dated 10th Movember 2022 calling upon the BarrowerHypathecators/Guarantors. |

LXI | 5510215027 1o ORI0A/2023 2002 issued a Demand Notice dated 10/01/2022 calling upon the RCASNEDTE T 131022023 | g c, Laser (Borrower & Hypothecator) and Mr. Rupesh Arvind Chaudhari (Guarantor) |

| 11.00 am to 5.00 pm Borrower | Guarantor Mis. Prathamesh collection, Prop. Sharad Fo u'l.farzusmﬁ o herein, to repay the amount mentioned in the nofice being Rs.99,98,805.50/- (Rupees Ninety|

Lakhz Ninety-Eight Thousand Eight Hundred Five and Fifty Paisa Only) as on ]‘1hj
Cctaber 202 within 60 days fram the date of the said nobice. .
(CD1) Mis. Accuturn Industries, Prop. Mr. Sudhir Nagesh Malage, Janai | | ¢ comowerMorgagoriGuarantors having falled o repay the amount, nofice is hereby

Heights, 1681, Mahatma Phule Road, Indapur, District Pune given 1o the BorrowenMorlgagorsGuarantors and the public in genaral thal tha undersmgned |
This is to notify that as perthe Recovery Certificate issued in Pursuance of has taken possession of 1hepm|:-err:.- described herein below in exercise of powers D:nfEFFE:Ij1
orders passed by the Presiding Officer, Debts Recovery Tribunal, Pune ;; ;;wlw under section 1304} of the said Act read with Rule 8 of the said Rules on m-s

in OAMAD2012 an amounl of Rs. 1,0516,637.00 (Rupees One Crore ; : - L .
Five Lakhs Sixteen Thousand Six Hundred Thirty Seven Only) along with The.Eunﬂfw-MnngagcmGuaramam N particulas and the public in general is hereby|
caulioned nod 1o daal with B proparly and amy daalings wih the prapery will ba subpect 1o the

pendent lite and fulure interest @ 9% from the date of filimg of the onginal . ] . ; b kA
@ g 4 charge of the Tale Capilal Financial Services Limded (TCFSL) for an am::l.ml;!

application i.e. 28th March, 2012 till realization and Costs of Rs. 1,06,510.00 ; |

. Rs.90,98,805.50)- (Rupees Ninaty Lakhs Minety-Eight Thousand Eight Hundred Five|
Rupees One Lakh Six Thousand Five Hundred Ten Only) has hecome {
(Fup Y) and Fifty Paisa Only) as on 7th October 2022 togather with further interest thereon at the |

due against you (Jointly and severally). :
2. You are hereby directed to pay the abave sum within 15 days of the | |Coniractualrate ofinterest tlthe date of payment & expenses thereon.
The bosrawer's atiention is inviled b provisians of sub-seckiaon (8) of seclion 13 of tha Act, |r-.

recaipl of the Nolice, failing which the recovery shall be made in
respectoftime available, toredeem the secured assats,

accordance with the Recovery of Debts Due to Banks and Financial
Description of the Hypothecated [ Secured Assets |

Institutions Act, 1993 and Rules there under.
. You are hereby ardered o declare on an affidavit the pardiculars of | |ASSET DESCRIPTION: DESCRIFTION OF HYPOTHECATED ASSETSMACHINERIES E-‘r"
NOTICEE NO.1 IN THE EQUIPMENT'S FINANCE ACCOUNT OF RS.1.16,46.600/- OF M/S. Ftl::'

yours assels onor before the next dale of hearing.
Yo are h.er.el:.':l.- ordered to appear bafore  the LI-I'IIJ‘EF.’:IQ!'IE-‘d i LASER AND SECOND CHARGE FOR THE GECL TERM LOAN FACILITY OF RS.HJE.WW-!

Satpute and Guarantor Lalita Sharad Satpute to repay the amount
mentioned in the notice being Rs. 11,70,962.21 (Rupees Eleven To
Lakhs Seventy Thousand Nine Hundred Sixty Two and Twenty
One Paizse only) and interest thereon within 60 days from the date of
receipt of the said notice.
The Borrower having failed to repay the amount, nofice is hereby
given to the Borrower and the public in general that the undersigned
has taken Symbolic Possession of the property described herain
below in exercise of powers conferred on him under Sub Section (4)
of section 13 of the Act read with Rule 8 of the Security Interest
Enfarcement Rules, 2002 on 20" February of the year 2023,
The Borrower in particular and the public in general is hereby
cautioned not to deal with the property and any dealings with the
property will be subject to the charge of Union Bank of India,
Bhugaon Branch for an amount of Rs. 11,70,962.21 (Rupees
Eleven Lakhs Seventy Thousand Nine Hundred Sixty Two and 3
Twenty One Paise only) and interestthereon.
Description of Immovable Property 4

F'FE'EGI'Ib'Ed am:lhn:ahnn form can be ':IIJ1-E|II'EE'IZE from the above address or
can be downloaded fram bank's websita Full details of terms
and conditions are availabla with application form or on bank's wabsile at
www. lob.inunder Tenders.

Date : 22/02/2023

LT HDFC BANK LIMITED

'|I'I.'E' urdersiand your world
HOFC Bank House, Agri Departmant , Ground Floor, MIT Marathon Bueilding, Bund Garden,
Opp- Guruprasad Society, Pune -411001.

PHYSICAL POSSSESSION NOTICE

As per Ufs.13 {4) & 14 of SARFAESI Act read with rule 8 of the
Security Interest Enforcement Rules, 2002).

Wheraas, the undersigned being the Authorized Officer of the HDFC Bank Ltd.
having office at HOFC Bank Ltd, Data Processing Centre, Ground Floor, Opp.
Guruprasad Hsg. Society, Bund garden Road, Pene-411001 under the
Securitization and Reconstruction of Financial Assets and Enforcemant of Security

Accuturn Industries

Chief Regional Managor

3 e OF /5. RC LASER

: - - All that piece and parcel of the Flat No. 4B, adm 275 Sq. Ft., on the 15/03/2023 at 10.30 a.m. for further procasdings. 1
Intarest Act, 2002 and in exercise of powers conferred under section 13(2) read feairth F‘ﬁ" : ph ildi dructed at CTS No. 20 qd 7695 5. In addition o the sum aforesaid, you will also be liable to pay: S.| Nameof | Machine/Equipment |Quantity| lnvoice No, | Dateof | Amount |
with Ful the Sapdrity | Ent R 2002 is P QOF, 1IN NeWw DUINING Consiructe a o] Sam g, | ) H e
notice dated 16th October 2021 cafling upon the borrower Mr. Ealas?heh Property Bounded: On lowards East: By Road, On lowards South: immediately afler this notice of the cerlificale/execution '-rmd_ur the Company| invoice 1,
Kisanrao Laygude and Mrs. Chandrabhaga Kisan Laygude and Mrs, Vijaya By CTS Mo. 21, On towards West: By Lane, On towards North: By proceadings 1| Bedin | Bodan Brand CNC FIBER | 1 s&t BPR449  [09,01.2019{1,16,46.600- |
Balasaheb Laygude and Mrs. Sujata Sainath Chandrawale and Mrs. Pramila CTS No. 19, (b) ANl costs, charges and expenses incurred in respect of the Machine | LASERALL COVER
Shivaji Gadge and Mrs. Supriya Balasaheb Laygude, Term Loan account No. | | = ——— 0 o0 o PR service of this notice and warrants and other processes and all Carparaton EK&%’;‘S{E&EL’TSERM
8780210 and 83806917, Cash Credit and OD Account bearing NO.[ [gF=® % & oot o) ather proceedings taken for recovering the amount due. Pl ol bl
50200039926288 and 50200039933509 to repay the amount mentioned in the ' Given under my hand and seal of the Tribunal, on this date | 13/02/2023, WITH MAX POWER
notice being Rs.1,05,00,305.62 /-(One Crore Five Lakh Mine Thousand Three ; (D.K_ Varma) SOURCE HS. Code-
Hundred Five and Sixty Two Paise ) with future interest and penal interest, defaut Recovery Officer-| 8456110000

Debts Recovery Tribunal, Pune

The alorasaid EIZ|IJ-FIII11I-.‘"I|.5 have bean Ig.lunj 1 ihe |.ra misas siluated al RC Lasar Secloe NuT FI.:-'I
Mo 198, MIDC Foad, Indravani Magar, MIDC, Bhosani, Pupe, Maharashira - 211026 (IN)
For Tata Capital Financial Services leltH:I |
Sd-
Authorised Officer

charges, costs ele. within 60 days from the recedving date of the said notice.

The borrower having failed to repay the said amount, demandad hence notice is
hareby given to the borrower and the public in general that the authonzed officer
has tdken physical Possession of the schedule mentioned properly on
17th February 2023 described herein balow in exercise of powers conferred on
him under Sec.13 (4) & 14 of the said Act read with rule 8 of the said Rules as per
Honorable District Magistrate Pune order dated 25th March 2022 .

The borrower in particular and the public in general is hereby cautioned not to deal
with the property and any dealing with the schedule property will be subject to the
charge of the M/s HDFC BANK Lid., for an amount Rs. 1,05,09,305.62 /-{One

Diate: 30.02.2023
Place: Pune

Crore Five Lakh Nine Thousand Three Hundred Five and Sixty Two Paise ). U Union Egﬂdﬁ Credit Recovery And Legal Service Department Meaaa E-atction For
Applicable future interest & incidental charges therean, Eeisr A Reglonal Office : 411 & 412, 4th Floor, Connaught Place, Bundgardan g )
h il leP Road, Near Wadia College, Pune- 411001, Maharashtra. Sale of Movable / Immovable Properties

Phone- 9657209286/73507 35611

A. Repistered Mortgage Document with Sub- Registrar of Ambegaon having
Document No. 1848/2019 dated 24/05/2019 and varipus other documents
executed in favor of Bank .

E-Auction Sale Notice for Sale of Immovable Assets under the Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002

read with proviso to Rule 8 (6) of the Security Interest (Enforcement) Rule, 2002
St| Name of | Type / Address of property Area
He| Owner Halure Motice is hereby given fo the public in general and in particular to the Borrowen(s) and Guarantor {5) that the below described immaovable property martgaged [ charged to the Secured Credifor, the symbaolic / physical possession of
M Residential | Plot Mo, 585, Sector No.21, Area admaasuring which has been taken by the Authorized Officer of Union Bank of India {secured creditor), will be scld on “As is where Is”, “As is what is" and “Whatever there is” on the date mentioned below, for recovery of dues as mentioned
Eﬂlasalhnh . F'||]ll Nigdi, Taulli:':l -!-Ia'-'EJ!. E'.is-t Pune | about ?.M 00 Sa, Mtr hereunder io Union Bank of India from the below maentioned Borrower (5) & Guarantor (5). The Reserve Price and the Eamest Money Deposil are also mentioned hereunder:
| Kisanmo incleding and also within Jurisdiction of | Le, 1550 5q. ft. along Sr.| Name of the Branch and Reserve Earnast Mong Min. Bid Increment
Laygude Bungalow | Pimpri Chinchwad Municipal | with ACC Construction No.| Borrowers | Guarantors and Amount Due Description of the Properties i by ¥ By which the Bid is
an it Carparation about 639 Sq.ft. Type of Possession P to be increased
For HOFC Bank Lid. 1 | ARB -Pune TBTE0 Rs.40,17 925/- (Rupeas All thal piece and parcal of Shop No.4, adm 162 Sq. Flie. 15.05 Sg. mirs carpet area on | Rs. 16,28,0000 Rs. 1,62,800/- Rs.25,000{-
Date : 171h February 2023 Authorized Dificer |M/s. Mumbai Fashion Forly Lakhs Seventeen 1" Floor in E-Building, in tha schama known as "CRYSTAL HEIGHTS" consfructed anthe | [Rupees Sixtean [Rupees Ome Lakh {Rupees Twenty Five
Place : Pune Abhijit Desal, 9850700479 | Boutigue Thousand Mine Hundred Twenty | land situated at 5. No.176, Hissa No. 2/1/A and 2/1/8 at Village Wakad, Dist Pune-| Lakh Twenty Eight | Sixty-Twao Thousand Thousand Only)
{Physical Possession) Five Only) with further interast | 491057, within the limits of PCMC. Thausand Oniy) Eight Humdred Only)
cosl and expenses |
FORM A Fis 2 30,64 76K (B All that pieca and parcel of Flat Mo, A-603 area admeasuring total campet area 2091 Sq. Fi Rs B7,30.000~ Rs, 8,73,000/- Rs.25,000/-
PUBLIC ANNOUNCEMENT Twéhc.ruré Thirt Lékﬁg?a?: (i.e. 960 Sq Ft, carpet area plus terrace adm 1058 Sg Ft plus Aangan adm 73 Sg. Ftion 6th | (Rupees Eighty {Rupees Eight Lakhs | (Rupees Twenty Five
(Under Regulation § of the Inscivency and Bankruplcy Board of India | ARB - Pune TETE0 Faus Th.:-us: an ¥ | Fioor, together with One Covered Car Parking in Commercial! Residential Project “Varahl® | Seven Lakhs Thirty Seventy Three Thousand Only)
(Irsaivency Resakution Process for Comarale Persans) Reaulations. 2016) 2 Elﬂr. Vipul Vidur Bhatt Hundred Seventy Five 'ljll'ﬁg.-':l %‘lﬁ:&éﬂ}ﬂ&dﬂun tha I:=1|r|r_1 bﬂ?ring Sr. Mo EE‘;"TEde, EE-';E;::,I Eﬁiﬁf;%fﬂé?sﬂ 13. E:IEIDTEIFE-NHHH Thousand Only) Thousand Only)
- ; e - = v . after amalgamation now considerad as +E+T+ 1041, Mear
FOR THE ATTENTICN OF THE CREDTTORS OF SIDDHARTH NATURAL FOODS RESOURCES YT, LTD. s oy with further inlerest, costand | coy c e i Kondhwa Road, Village Kondhava Budrak, Taluka Havel, Disind
_ RELEVANT PARTICULARS i Pune 411048 and within the imits of PMC.
1. | Mame of Corzorate Deblor Skadharth Matural Facds Rescurces Pot, Lid Al that piece and parcel of Flat No. 402, admeasuring about carpet area 51 square meter Re, 16,78, 000 R3. 1,67 800/- Fe. 25,000/
2. | Dtate of ncomieation Of Cosporale Debior 1EAZ007 | ARB - Pune T&TS0 Rs.19,29.050/- i.e. 549 sguare feal carpet | along with One Scooter Parking area about 2 square meter | (Rupees Sixteen (Rupees One Lakh | (Rupees Twanty Five
3., | Aoty Under Which Comarzte Dettor 5 ROC-GOA 3 | Arti Mavin Agarwal {Hupees Minetaen Lj&lihs Twenty | Terrace, built up area locatad on Forth Floor in B Wing, Phasa llin buil:-::lin_g known as _'.ﬁ.p-Ea Lakhs Sewventy Eight Sty S-El'..le_n Thousand Only)
nenmoraled | Segisteesd ISymbolic Possession) Mine thousand Filty Only) Ghar E.-Hnﬁ.f?.WF.ldl" r:r.l-nsttmnte_d on Gat, No. 175,176,165 181 and 183, situated at Village Thausand Only) Thousand Eighi
2. | Comorala Mentiy No JLamied kit e Dingrajwadi, Taluka Shirur, Dist. Pune, Hundred Cnly)
indifcabon Mool comerali ditloe Property 1: - Land and Building Bearing Bungalow Plot Mo, 16, Shanti Kiran, Gat No. | Property Mo. 1: - |  Property No. 1: - Fis. 25, 000/-
&, | Address of e Ragsterad Ofice 2nd Principal Regd. Cffice: PLOT ND 33 KUNDAM INDUSTRIAL ESTATE 174713 & 1744, Situated af Village Loni H.'all:uh_nr. Haveli Pune. frea Admeasuring 100.17 Ra. 4732000~ | R 4 732000 (Fupess | (Rupeess Twenhy-Five
(¥fice il any) of Corgorate Debiee KLNDAIN GOA O35 N Rs.3.65.10,016.39/- gq. meater. (107826 Sq. feet), 112 3q. meater built up {Rupees quty seven | Four Lakhs Seventy Thousamd Only)
B. | Py coomenamd e e of CoperaeDeter | Dt of O 250012023 s o v of ot ARB - Pune TB780 {HIpEeG: TARE e Sy Hva I}i’ﬂ‘iiﬂ?ﬁlﬁ VRS M {“"J
NELT Mamta Bech, GP N 3048 NB-V202s) 4 | Mis. Munot Sons ARV TN THORG - A
Dite of recaipt of Order: 2010212023 (Symbolic Possession) an'ﬂruﬂﬁ; i:f;f_i::'gg':ﬁg“'m Property 2: - : Flat No. 104, Stilt Floor, Building Ne. |, Kumar Santosh Co-Op. Housing | Property Mo, 2: - Property No. 2: - Rs.25000/-
7. | Estimeted date of closuee of ineckvency respiviion process | 244072023 anperisas En:-l:ielj.r,_ Opp. Shankarsheth Road, EEl‘HI‘!d Meera Sociely, CTS Mo39, 5. Mo _51'_1, Rs.1,78,19 000/~ Rs. 1781 200/ (Rupsas Twaenly-Five
-ﬂ h;;;;él;mlsha‘éﬁg;;r P e T Guiltekdi, Pune — 411 037. Area admeasuring 1185 Sq. feet (110.13 sq. meter) and stilt| (Rupees One Crore | (Rupees Seventsen Thousand Cnly)
" linsalvency professional acting as interim | IBIUPADIUP-POIMAGN T-2018/11732 parking Mo. 19, (i.e. 13 sq. meter), Build up area 132,16 sq. meter %ﬁ:gﬂﬂﬂuﬁ:ﬁ; L?}ﬁﬁlggmgge
resalution professional Only) Hundred Onily)
g |Address and e-mail of fhe inferim resalution | (Mo commmunication fa this address and Emai) - - - = _— :
prafessional, as registered with tha Board | Registered Addrass- 1401 Oriental Heights _ Property 1:- All that piece and parcel of Residential F}E_n Mo, 1803, 18" flocr, D-Building, Property — 1 Property — 1 Ra 25,000/
Sector-d4, Piot-155, Sagwoods West, Navi Mumbai, ‘Shubh Kalyan" Project, Nanded City (NRD No.9), situated at 5.Mo. 2, Hissa No. 4, Rs.99,56,000/- Rs.9,95,600- {Rupees Twenty Five
Maharashira 400706 o ) 5211, S/2'2M1, 6 ONf Sinhagad Road, Village Nanded and Khadkwasla, Taluka-Haveli, | (Rupees Ninaty iRupees Mine Lakh Thousand Only)
Registered Email ID-Ipanuragjain@gmail.com District Pune-411041 belanging ta Mr. Dilip Shankarrao Apte admeasuring about 1157 | Nine Lakhs Fifty Six | Minety Five Thousand
10 | Address and e-mai 1o be used far Communication Addrees: LA, Anurag Jain -ﬁﬁ'g:mﬁ ?If:ﬂl} Mahad Rs. 842 13 967.00 square feet i.e, _10?.49 Sq.mirs, and 5:i1-nu1 admeasuring 81 square feet ie, 7.52 Thouzand Only] | Six Hundred Ondy
cormespandence with the intetm 0. ResoheeiPE Privats Limited, 1003, Sata Plaza [ ANRMIRE. ey P Sq.mitrs. along with one covered car parking area,
resolution Professional Sector- 100, Vashi, Nati Mumbai-0HTE 5 |Sugar and Allied Industries | (Rupees _E*ghl' Crare Forty T'.l.l'l'll z ; g -
Process Specific E-mail:sid.nzs@rascivegroup.codn | Lid Lakhs Thl!'lean Thousand Mine | Property EL-.I:-"M that piace ar.u:| parced of F'.as!dentlai Flat Mo, EE{I-:I.. 20th floor, F-Building, Property _2. Property — 2 Rs.25,000/~ '
T7 | Lot o o b iee i of chrs S | (Physical Possession) Hundred Sixty Seven only) as on | “Asawan” Project, Nanded City (NRD Mo.8), situated at S, No. 2, Hissa No. 18/2, 211, 22, | Rs.BE78,000)- Rs.8,67,200/- {(Rupees Twanty-Five
~ 3002018 plus interest and | 5/2/1, 5.No.3 Hissa No. 1B, 2, S. No. 4 Hissa No. 1/31, 1/3/2, 1/5, 5. No. 5 Hissa No, 1/1/1, | (Rupees Eighty Six (Rupees Eight Thousand Cnly)
12 |Classes of crediion, if any, under dleuse (bj | Name the diss es) charges 112, 1721, 112122 5. No. 6 Hissa No. 1/1+2+3 Off Sinhagad Road, Village Nanded, Taluka- | Lakhs Seventy Lakhs Sixty Seven
of sub-sacton 6A) of sadion 21, ascertainad | NOTAPPLICAGLE Haveli, District Pune-411041 Maharashira belonging to Mrs. Shafini Diliprao Apte | Eight Thousand Only)|  Thousand Eight
by the irherim resciution professional admeasuring about 998 square feet i.e. 92.72 Sq.mirs. and sit-out admeasuring 54 square Hundred Only)
13. [Mames of Insolvency Prolessionals idenifiad fo | ROT APPLICABLE feat e T80 Sq.mirs. along with one covered car parking area.
&ctas Authorised Representative of craditors in
adass|Theaa names for each claas) Property Mo.1: - Flat Mo 802, E" Floor, Building Ma. B, Wing A, Kamala City Co-Operative Property Mo.l1- Property Mo.01-
14_|14] Rebexan] Fams and Wab Ink-ilps:ibbi gov nieshosaldoaminass Housing Society, measurng 520 Sq. FL Siuated at Plol No.1 o 12, 5 No.22, Hissa Rs.40,53.000/- Rs.4,08 300-
1t Dedads of auherized rpresaeiabves e avatathy | Phisacal Addrass: 1003, Satra Ptaz, Sector-190, Mo.1{part), Katraj, Pune- 411046, (Fupeas Forly {Rupees Four Lakhs
' Washi, Wave MembaiL0070 Lakhs Fifty Three | Five Thousamd Three
Maofice i henetry gaen thal fhe Mabional Compary Law Trbunal has ordered the commencerent of a companale Thougand Only) Hundred Qnly)
el oo s e s i el 6 | ARB -Pune T8780 Rs.68,67.472- Property No.2- Flat No. 904, 9° Floar, Building No. F, Suyog Leher Cooperative Housing | Property No.02- |  Property No.02-
su;-mhui'rz il kit o e bl WU!I‘EIJ'E'JLl:-ll'-:iulurmrcﬁmul;.pﬁm:mlﬁ'.:c ;::r;; M/is Swami Samarth|(Rupees Sixly Eight Lakhs Sixly | Society, measuring 81.40 Sq. Mirs, (62,62 Sq. Mirs carpet area), Situated at 5. Mo, 16/2 (Ol Rs.52,78.000/- Rs. 527 800- (Rupees - RE-.E_IE:-.':]E:'D-'- -
mencred against enry No. 10 _Entarprhws Seven Thousand Four Hundred | Sr Mo, 15/20), Kondhwa Budnuk, Tal. Haveli, Pune -411048 (Rupees Fifty Two | Five Lakhs Twenty | (RUDSes wenty Five
Thie iaincial credlioes shl subml thelr chaiis wilh prook by Ehacinanic meas cnky. Al oler areciions | (Symbolic Possession) Seventy Two Only) plus interest Lakhs Seventy Eight [Seven Thousand Eight]  Thousand Only)
may submil the claims with preafin person, by pestorby slecironic maans. thereon Thousand Ondy) Hundred Only)
Mol 1: The submissan al daim 15 6 B2 made n acedidanmcs wilth Crapler 4 al Se Insolhvancy amd
Banirupécy Eoard of India {|nscivancy Resolufion Procass for Corparate Persans) Reguizions, ;,:.1.3_ Property Mo.3- Flat No.203, 2¥ fioor, Purva Rasidency, measuring 59.29 sq. mirs, | Property No.03- Property No.l3-
Thee chairn with proals is o be submitted in the falowing specfied fams along wilh documerdary proof in Situated at SMNoSEZ/ET (Ol SNo. 93/2), SNoSEAMMMAWI0 (Ol 5. No Rs.32, 70,000/ s 3,27 000-
suppartafthe claim: QHMMMMOM0) and B Mo, S851AM0M4A (Ol B No 93511/1000), behind Khandoba {Rupees Thirty Twoe | (Rupees Three Lakhs
FORM B Claim Ly operalional credfors excepl workmen and employess Mandir, Sukhsagar Magar, Kendhwa Bk, Taluka - Haveli, Puns - 411048 Lakhs Seventy Twenty-seven
FORMC :Claim by Srancal credilors Thousand Only) Thousand Onby)
FORMDO CLaien by & wWark e oF an &mployee
FORME ‘Claim submiiad by an authonsed represemativa of workmen aramployees 7 | ARB -Pune 7TETEO Rs. 42,34 347 (Rupees Forty | Residential Land & Bullding vide 5.No. 48, Hissa No.3/1, Milkat Mo 44/9, measuring 1908 Rs. 66,22, 000/ Rs. 6.62 200/ Rs. 25,000/
FORMF Llaim by creditors alher Wean findndal credilons and operational crediars | WIS Yasmeen Irfan Mulla Twi Lakhs Thirty Four Sq. Ft, Situaied at Kranti Nagar, Mear Anand Park Bus Siop, Wadgaon Sheri, Taluka-| (Rupees Sixly Six (Rupess Six Lakhs | (Rupees Twenty Five
Submission offalse or msleading proofs of claim shal atirsct penaltiss. | {(Symbolic Possession) Thousand Three Hundred Havali, Pune- 411014 Lakhs Twenty Two | Sixty Twa Thousand Thousand Only)
Cate: 2202 m2a G4, Amerag Jain, I Forty Seven only) plus further Thausand Only) Two Hundred Cnly)

imanim Reschiion Professonal interasl and charges
1B Fegishrafion No:AAPADHP-PHMAI0ITI0ETTE

[HE| Reghstered E-mell:ipanuragjandgmall com

AFAValid uploc 22 220

Ingolvency Professional Entily: Hesoee IPE Prvie Limils

IES| Registratan Mo: BINFEDIAN

Communication Addréss: 1003, Sl Plaza, Saclor 1300 Pifm Bisch Bead Vashi, Nisd Mumbai - 300 70
Process Specific Emall 10:sid salfreselvegroupcaln

Place: Navi Mumbai

For detailed terms and condition of the sale, Branch contact detail, Registration and Login and Bidding Rules visit hitps:lwww.mstcecommerce.com/auctionhome/ibapifindex.jsp
Mote: All bidders are requested to visit the above site & complete the registration, KYC updation & payment 3 to 4 days before date of E-auction to avoid last minute rush.

Date : 20/02/2023
Place : Pune

Authorized Officer,
Union Bank of India

Date & Time of E-Auction: 10/03/2023 (1 pm to 5 pm)

Union Bank

af India

EEU

W bparan g opkns B Sevreered el bukie Uedeladion

E-Auction Sale Notice
Mega E-Auction

Sale Notice for Sale of
Immovable Properties

Regional Office :
Shop No. 201- 202, Stellar Enclave, D.P. Road, Aundh, Pune- 411 007

E-Auction Sale Notice for Sale of Immovable Assets under the Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 read with proviso to Rule 8 (6)

of the Security Interest (Enforcement) Rule, 2002

Continued from previous page

5r
Ma.

40| Mr. Bhaskar Dyandeo Salunkhe &
Mrs. Geeta Bhaskar Salunkhe

Amount Due As On Date
of MPA and further interest thereon

Rs. 16,67,394.80/- (Rupees Sixteen Lakhs Sixty Seven
Thousand Three Hundred MNinaty Four And Eighty Faisa
Only) & further interast theraon

Fs. 6,34 427.59/)- (Rupees Six Lakhs Thirty Four
Thousand Four Hundred Twenty Seven And Fifty Nine
Paisa Only) & further interast theraon

Rs. 56,05,009/-
({Fupees Fifty Six Lakhs Five Thousand Nine Only) &
further intarest thareon

Branch & Manager's Contact No.
& Account Details

Reserve Price
& EMD

R.P.: Rs. 43.42 Lakhs
EMD: Rs. 4.34, 200/

MName of Account Holder Description of property

Fiat No. 24, 5 Floor, AWing, Prakriti Heights, 5. No. 20774, Bhosan, Pune-411039 Thergaon Branch
Account No. 589501980050000 IFSC: UBINDSS8958

Mr. Sandaap Mallick, Mob, SB22419618

R.P: R= 28,26 Lakhs
EMD: Fs. 2,92 600/-

41| Mrs. Megha Ramesh Ghadge &
Mr. Ramesh Dharmaji Ghadge

Flat Mo. 2, Building Mo. A, Sai Gagan Palace, Singhad Foad, Opp Jagat Dairy, Narhe Road, Pune-411041 Thergaon Branch
Account No. 589501980050000 IFSC: UBINOS55958

Mr. Sandaap Mallick, Mob, 9822419618

Balewadi Branch
Account Mo, 643801980050000 IFSC: UBINOSE4359
Mr. Kaushik Mitra (Mob. S580195082)

42 [ Mrs. Leena Prashant Kolambkar &
Mrs. Sheetal Kolambkar (Legal
Heirs of Prashant Kolamblkar)

R.P.: Rs. 1,32.88,500/-
EMD: Fs. 15.28,850/-

Flot No. 45, 3. No. 1702, 17172(P), C.T.5. No. 4875, "Matruchya Bunglow” Pimpn Audyogic Kamgar Co-op , HSG
S0C, Haveli, Fune, 411018, Maharashtra

E Auction Date: 10/03/2023 between 11:00 Am to 4:00 Pm. Last date for submission of EMD: Before start of E-Auction. EMD Shall be deposited through M3STC only. Details of encumbrances if any = Not Known

*Asper Sec 1934-1Aof income Tax act 1961, TDS @ 1% will be applicable on the sale proceeds where sale consideration is Rs 50.00 lakhs & Above. The successful bidder or purchaser shall deduct 1% TDS from the sale price & deposit the same with the income tax department with
form no 16-B, containing the PAN no as a seller & submit the original receipt of the TDS cerfificate to the bank, The purchaser shall be liable for payment of local taxes, Excise duty & any other statutory dues, The registration charges & stamp duty on the document executed for affecting the sale shall
ba borne by the purchaser.
Far detailed terms & conditions of the sale, please refar to the link providad ion Union Bank of India securad creditors website i.e. https://'www.unionbankofindia.co.inflenglish/TenderViewAllAuction.aspx , www.unionbankofindia.co.in, https:/libapi.in. E Auction process will be
held through MSTC only.

Authorized Officer,
Lnion Bank of India

Date ; 20/02/2023
Place : Pune

Pune
financialexp.epapr.in
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GOA UNIVERSITY

=5 Taleigao Plateau, Goa - 403 206.
GU/Admn.(NT)/RSNT/50/2022/2342

Date: 21/02/2023

Goa University invites applications online for the following post:-
Sr.No. |  Name of the Post No. of Post Pay Matrix
1. Deputy Registrar 01 (UR) Level - 12

Detailed information can be downloaded from University
website www.unigoa.ac.in. Last date for submission of
online application formis 23/03/2023 before 12.00 noon.
Sd/-
(Prof. V. S. Nadkarni)
REGISTRAR
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STRFEENSTY/ TTrde-001/

PUBLIC NOTICE

By this Notice the General Public is hereby informed that my Client, Aegean
Infratech Private Limited, having its registered Office at Sector-63, Noida, UP,
is intending to purchase from its owner, Mr. Mahadev Kambli Haldonkar, the
plot bearing survey No.55/20 of Village Anjuna, Bardez, Goa thereon
respectively described in Schedule-I hereinbelow.

SCHEDULE - |
ALLTHAT PROPERTY known as "TOTEM" admeasuring 375 Square Meters,
situated at Anjuna, taluka and Sub-District of Bardez, within the jurisdiction of
the Village Panchayat of Anjuna, District of North Goa, State of Goa, surveyed
under Survey No. 55/20 of the Village Anjuna, Bardez. Goa.

Any person(s), Firm, Company, Bank, Financial Institution or public in General
or whosoever is having any objection, claim, interest, dispute with respect to
the aforementioned property, by way of inheritance gift, usufruct, sale,
exchange, mortgage, lease, tenancy, charged, lien, attachments, agreement
or otherwise, shall make it known to the undersigned at the address
mentioned hereunder with the documentary proof substantiating his/her/their
objections/claims/details of dispute/s within Seven (7) days from the date of
this publication, failing which, my client will proceed to complete the sale
transaction with the above owner as if there are no third party
claims/objections/disputes in respect of the Scheduled Property and
thereafter no claims/objections/disputes will be entertained as they will
deemed to have been waived. s
MS. SAPNA MORDEKAR
ADVOCATE
Shop No. - $4, Opp. K.T.C Bus Stand, Goa - 403601
Cell: 8888885335
Email : advsapna@gmail.com

Place : Margao, Goa

Date : 22.02.2023
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UNIMET GAUGING TECHNOLOGIES

Offica & Works: 5. Mo, 2T,
Sukre Industrial Estate, Kharsdi,
Pune-4 11094 IMDIA
Tel.: + $170E80AI4TE,
Emall: bikhol@ugtgaliges.com
Email: infoiugtgauges.com
Public Notice
Farm No. URG-2 - Advertisement
giving notice about registration under
Part | of Chapter XXI
[Pursuant to section 3T4(b) of the
companies Act, 2013 and
rule 4{1) of the companies [Authorised
to Register) Rules, 2014]
1. Mobce is heraby given that in pursuance
of sub-section (2) of section 366 of the
Companies Act, 2013, an application has
been made o the Registrar al Pune a
parnership firm may be registerad under
Part | of Chapter XXl of the Companies
Act 213, as a company limiled by shares
2. The prncipal objects of the cormpany
are as follows
To promote, establish, acquire, and’
or camy on  busingss in India &8s
manufaciurers, assemblers, converlers,
finighers, importers, exporlers & all
types of Gauges, other fabricated metal
producis and medal working services,
3. A copy of the drafl memorandum and
arficles of association of the proposed
company may be inspecied af the office
al 8N 2TMIZ Sukre Wasti Kharadi
Pune 411014,
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4, Motice is hereby qiven that any
person objecting to fhis application may
communicate thes objection in wribing b
the Registrar al Pune within twenty-one
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days from the date of publication of this
nofice, with & copy to the company at its
registered office. Dated : 17th Feb 2023
Name{s) of Applicant

1. Archana Bhimrac Lakhe

2. Bhimrao Tatoba Lakhe
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